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16. Punjab & Haryana 12.239 13 834 18.379 23 491 29.684

17. Ra jas than  15.333 17.1 57 16 918 17.925 19.549

18. Sikkim 2 4 7 . 2  6

Total 265 .505  28 0 .50 7  31 0.148 336 .358  309 790

Pendency of Cases in the Suprem e Court

Year Admiss ion Matters Regular Matters Total

1991 60.354 44 .582 1,04.936

1992 62 316 35 220 97.536

1993 37.549 21.245 58.794

1994 30.967 21.983 52 .950

1995 (As on 1 12.95) 15.81 1 21.357 37.168

Tax Holiday

446. SHRI KASHIRAM RANA

SHRIMATI BHAVANA BEN DEVRAJ BHAI 
CHIKHALIA :

Wil l the Minister of FINANCE be pleased to state

(a) w h e th e r  any p ro p o s a l  f rom  G o v e rn m e n t  of 
Gujarat for reconsidering the backwardness of Taluka 
ins tead  of D istr ic t  as a who le ,  as a p a ra m e te r  tor 
sanct ion ing of Tax Holiday under section 80-IA of Income 
Tax. Act. 1961 is pending with the Union Government;

(b) if so. the stage at which this proposal is pending
and

(c) the time by which it is likely to be d e c id ed9

TH E  M IN IS T E R  OF F IN A N C E  (S H R I  P 
CH ID AM BARAM ) (a) Yes. Sir

(b) and (c). A Study Group was constituted in the 
Min is try of F inance to examine the feasib i l i ty  of this 
proposal while identi fy ing the backward areas The report 
of the Study Group is under the considerat ion of the 
G overnm ent.

[ Translation]

Cases Under Income Tax Tribunals

447. SHRI VIJAY KUM AR KHAN DELW AL ; Will 
the M in is te r  of LAW AND J U S T IC E  be p le a s e d  to 
state :

(a) the year-wise details of the cases pend ing with 
the Income Tax Tribunal for the last three years:

(b) the number of cases pending in respect of which 
G overnm en t has appealed: and

(c) the am oun t of in com e-tax  due in respect of 
pend ing c a s e s 7

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND 
D E P A R TM E N T  OF J U S T IC E  (SHRI R A M A K A N T  D. 
KHALAP) : (a) A s tatement is enclosed.

(b) The number of cases pending before the Income- 
tax Appellate Tribunal in respect of which Government 
has appealed was 1.56.040 as on 1.10.1996

(c) The In c o m e - ta x  A p p e l la te  T r ibunl does  not 
maintain any statistics regard ing tax effect involved on 
the appeals filed before it,

STATEMENT

Year-wise Details o f the cases pend ing with the 
Income Tax Appel la te  Tribunal for more than 3 years

Year Appea ls Ref App licat ions Total

1 2 3 4

1975 1 1

1976 1 1

1 979 5 1 6

1980 7 - 7

1 981 13 13

1982 31 - 31

1983 147 147

1984 1 17 1 1 1 8

1985 189 4 193

1986 306 2 308

1987 606 3 609

1988 2 5 57 74 2631



1 2 3 4

1989 41 76 4 41 80

1990 15236 61 15297

1991 3 2 41 9 75 32494

1992 44 9 1 6 501 45417

1993 48143 58 48201

Total 148870 784 149654

Heavy Engineering Corporation

448 SHRI RAM TAHAL CHAUDHARY : Will the 
Min ister of INDUSTRY be pleased to state :

(a) whether there is no dem and for goods being 
manufactured in Heavy Engineering Corpora t ion :

(b) if so. the details thereof and reasons therefor:
and

(c) the steps taken by the Governm ent to remedy 
the situation in this regard9

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) (a) No. Sir.

(b) and (c) Though there is adequate dem and for 
g o o d s  b e in g  m a n u fa c tu re d  by H e a v y  E n g in e e r in g  
Corporation, the company is facing constra in ts  due to 
its B IFR re ference , sho r tage  of w o rk ing  cap ita l  and 
seve re  c om p os i t ion  from dom est ic  and in te rna t iona l  
competitors.

G ove rn m en t  is ass is t ing  the co m p a n y  by giv ing 
f in a n c ia l  s u p p o r t ,  e x te n d in g  b a n k  g u a ra n te e s  for  
working capital and in getting orders from other public 
sector undertakings, etc

Jewelleries And Silver Missing From  
Strong Room of I T. Deptt.

449 DR. BALIRAM : Will the M in is ter of FINANCE 
be pleased to state :

(a) whether a large quanti ty of jewelle ries and silver 
has been recently stolen from the strong room of Income 
Tax Departm ent located in Agra Uttar Pradesh:

(b) if so. the details thereof

(c) whether the G overnment have investigated this 
matter: and

(d) if so. the action taken by the G overnm ent against 
the guilty pe rson s9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
C H ID A M B A R A M ) : (a) and (b). Yes, Sir. In May 1995 
theft  of the fo l low ing items was not iced from s trong 
room of the Income Tax Department at Agra :-

(1) Parcle No. 56 - Box contain ing silver, bullion 
and gold jewellery valued at Rs. 4.95 Lacs 
be longing to Shri Ram Babu Maheswari.

(2) Packet N o .59 - Box conta in ing gold jewellery 
va lued at Rs 4 72 Lacs be long ing  to M/s 

■ Sunrise Group of Bhavnagar

(c) and (d). The matter is under the investigation of 
the Centra l Bureau of Investigation

[E ng l ish ]

Appointment of Director in State 
Bank of Travancore

450. SHRI P C  T H O M A S  : Wil l the M in is ter of 
F INANCE be pleased to state ;

(a) the date s ince when the post of non-o ff ic ia l  
D irector of State Bank of Travancore is lying vacant and 
the reasons therefor:

(b) w h e th e r  the  A s s o c ia t e  B a n k s  O f f ic e rs  
Associat ion has been [nakmg requests for fill ing up the 
post: and

(c) the time by wh ich the post is likely to be filled
u p 9

T HE  M IN IS T E R  OF F IN A N C E  (S H R I  P 
CH ID A M B A RA M ) : (a) to (c) At present no post of no n ­
off icial d irector on the board of State Bank of Travancore 
is ly ing v aca n t  However, the pos t  of no n -w o rk m a n  
d irec to r  on the board of the Bank has been vacant 
s ince 14th December. 1994. Action has been initiated 
to fill up the post.

Vacant Posts in Law Commission

451 SHRI JAI P R A K A S H  (HAR DO I) : Wil l the 
Min ister of LAW AND JUSTICE be p leased to state

(a) whether the Law Com m iss ion is work ing on ad- 
hoc basis:

(b) if so, the reasons therefor:

(c) the number of posts of Legal Experts lying vacant 
in this Commiss ion and since when;

(d) the reasons for not fill ing up of these vacancies,

(e) whether the G overnm ent propose to accord the 
status of Constitut ional body to this Commission: and

(f) if not, the reasons there for?

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTM ENT AND 
D E P A R T M E N T  OF JU S T IC E  (SHR I R A M A K A N T  D. 
K H A L A P )  : (a) and  (b).  T h e  Law  C o m m is s io n  is 
c o n s t i t u t e d  e v e ry  t h r e e  y e a rs .  T h e  p r e s e n t  Law  
Com m iss ion was const ituted for a period of three years 
from 1.9.1994 to 31.8.1997.

(c) and (d), The Com m iss ion cons is ts  of a Chairman • 
and three full t ime Members. All these posts have been 
fil led up


